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¥ o IN THE HIGH COURT OF DELHI AT NEW DELHMI
k WTa 1/2002
THE COMMISSIONER OF INCOME TAX, DELHI-I .... Appellant .

Through MroR.D.Jolly with
Ms .Rashmi Chopra.

Advocates .
Versus
M/S CHELMSFORD cLUB LTD. Respondent
Through Mr .Satven Sethi.
Advocate.,

CORAM:
HON’BLE MR. JUSTICE D.K. JAIN
HON’BLE MS. JUSTICE SHARDA AGGARWAL
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14.08.2002

e

Admit
The following substantial questions of law are
framed for adjudication:

1. Whether on the tacts and the
circumstances of the case the Tribunal
was:  corvect in Law in coming  to o the
conclusion that the fair market wvalue
- of the land at 1, Raisina Road, New
Delhi which belongs to the respondent
on the relevant valuation date should
be taken at Rs.847/- which was the
Premium paid by the respondent and not
the value which the land would fetch if
sold in the open market ot the relevant
valuation date?

2. Whether the ITAT is correct on facts
and law in affirming the order of
CWT(A) and thereby deleting the
addition of Rs.9,52,910/- for a.Y.
1990~91 & Re.9.,82.,910/~ for Y
1992-93 made in the net wealth of the
agssessee on - account of value of
construction of country club?
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circumstances of the case the Tribunal
was correct in Law in deleting the
addition of Rs.48,42,388/~ made 1n the
net wealth of the assesses on  account
of land at village Gadaipur by holding
that the respondent has been divested
of the ouwnership of the land by
operation of law and as such the land
does not belong to the respondent?”
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The appeal be listed for final hearing in the
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